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PROF. S. NURUL HASAN : I have made 
my observations strictly in reference to the 
reconstitution of the CAB of Education. 

SHRI JAGDISH PRASAD MATHUR : 
What about Mr. Gupta's allegation ? 

PROF. NURUL HASAN : Jf any Member 
brings any specific information to my notice, I 
will certainly look into it. 

THE VICE-CHAIRMAN (SHRIMATI 
PWRABI MUKHOPADHYAY) : The ques-
tion is; 

"That in pursuance of sub-clause 
(d) of clause (2) of paragraph 
3 of the Government of India 
(Education, Health     and      Lands 
Department) Resolution No. F. 122.3/ 35-
E, dated the 8th August, 1935, as 
amended, this House do proceed to elect,i 
n su:h manner as the Chairman may 
direct, one member from among the 
members of the House to be a member of 
the Central Advisory Board of Education, 
in the vacancy caused by the resignation 
of Professer S. Nurul Hasan from the 
membership of the Rajya Sabha on the 
30th September, 1971." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : The Pro-
gramme of elections to the Central Advisory 
Board of Education will be published in the 
Parliamintary Bulletin. 

REFERENCE  TO  THE  ALLEGED 
CLOSURE OF MINE IN ASANSOL 
AREA AND RETRENCHMENT IN 
BAILAD1LA IRON ORE MINE 

SHRI KALYAN ROY (West Bengal) : 
Madam, through you I wish to draw the 
attention of the Labour Minister to the fact that 
one of the biggest coalmines in Asansol, the 
Dhemomain colliery, has been closed down 
illegally. Two thousand workers have been 
rendered unemployed. The mine has a total 
stock of nearly one million tonnes of best coal. 
The workers  and   masse have 

gone on hunger-strike since yesterday. I at 
reading the telegram received by me : 

"Indefinite mass hunger strike con 
tinues at Dhemomain colliery fror Third 
April by the workers demandin, 
immediate take-over tne mine b; 
Government or NCDC stop Take imme 
diate steps for employment to two thou 
sand workers. . ." 

The NCDC is also very keen to take i over 
and the report is pending in the Mini stry of 
Mines but some suspicious develop ments 
have developed and the mine ha not yet taken 
over resulting in hunger-strik< and 
unemployment. 

Another telegram is in relation to s very 
big mine owned by the NMDC that is the 
Railadila Iron Ore Mine There 300 workers 
employed b> contractors have been suddenly 
illegally retrenched and no payment has been 
made and as a result the entire Bailadila group 
of mines in Madhya Pradesh may go on strike. 

It will seriously aTe:t our iron ore export 
and production in the steet plants. Through 
you, Madam, I want this fact to be seriously 
n^ted by the Ministry of Mines and the 
Ministry of Labour so that intervention 
immediately tak;s place to take over the hemo 
Main Colliery and to see that the contract 
labour who have been retrenched illegally in 
the publie sector are taken back and their 
wages are paid. 

Thank you. 

MOTION   Re.  REPORTS OF   THE 
UNION PULIC SERVICE   COM- M 

ISStON—Continued 
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"...the question papers should necs-sarily 
continue to be set and printed in in the English 
language only." 

 
perhaps it is this kind of inaccuracy which the 
Commission had in mind when they were saying 
that it would not be possible for them in the 
foreseeable future to make use of Indian 
languages for sett'n? and printing question papers. 

1 P.M. 

"It would not be possible for them in the 
foreseeable future to be able to make 
arrangements for setting and printing the 
question papers in the Indian languages 
besides English without serious risk of 
compromising the accuracy and secrecy of 
the question papers." 

It
al

most amounts to an illustration of what perhaps 
the Commission had in mind : 

'The Commission, therefore, expressed the 
view that even for those candidates who 
exercise U13 option. . . 

That is those candidates who may write their 
answers in the a'love-mentioned two papers in any 
of the Indian languages.  
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THE VICE CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : Dr. 
Mahavir, before you go to your next point let 
us adjourn. You will continue your speech 
after lunch. The House stands adjourned till 2 
in the afternoon. 

The House then adjourned for 
lunch at five minutes past one of the 
clock. 
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The House   reassembled  after lunch 
at tivo of the clock 

THE  VICE - CHAIRMAN   (SHRI  RAM 
SAHAI) in the Chair. 
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i^_ ,       .   -It is not
enough that justice should bo done.   Justice 
should also appear to be done 
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"On August 18, 1969, the Election 
Commission sought the approval of the 
Union Public Service Commission to the 
continued ad hoc appointment in the grade 
of Lower Division Clerk of 27 persons 
until they were replaced by the candidates 
nominated on the results of examination 
held by the Union Public Service 
Commission. In their letter dated October 
31, 1969, the Commission pointed out to 
the Election Commission that the appoint-
ment of some of the Clerks had been 
continued from 1964 onwards without 
consultation with the Union Public Service 
Commission. The Election Commission 
were requested to intimate the reasons on 
account of which the cases had not been 
referred to the Commission in time. In 
their r»ply dated October 20, 1970, the 
Election Commission explained that they 
had to continue the ad hoc arrangements 
(a) because of the shortage of qualified 
candidates recommended on the results of 
the Clerks ' Grade Examination conducted 
by the Union Public Service Commission 
and (b) to cope with the rush  of  work  
relating  to   th< 
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General Elections 1967 and mid-lerm 
elections in some of the States in 1968 and 
1969. The concurrence of the Union Public 
Service Commission was sought to the 
retention of 38 ad hoc appointees, 
including 27 Clerks referred to above, till 
the end of September, 1972. On January 2, 
1971, the Union Public Service 
Commission pointed out that of 38 
persons, whose cases were referred to 
them, as many as 10 were appointed 
during March-April, 1970 but only-one 
vacancy had been reported for being filled 
through the Clerks' Grade Examination 
held in 1969 and that no vacancy had been 
reported for the Clerks' Grade 
Examination, 1970. The Union Public 
Service Commission also pointed out that 
the Election Commission had not 
explained the circumstances under which 
the concurrence of the Union Public 
Service Commission to the continuance of 
the ad hoc arrangement was not sought as 
it was known that the appointments were 
likely to con tinue beyond one year. 

In the above circumstances, the Union 
Public Service Commission saw no 
jusitification for agreeing ex post facto to 
the ad hoc arrangements and informed the 
Election Commission that these 
appointments would be trealed as un-
approved in so far as the Union Public 
Service Commission were concerned." 
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(Time bell rings)
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SHRI PRANAB KUMAR MUKHERJEE 
(West Bengal): Mr. Vice-Chairman, when I 
listened to the introductory speech of the 
hon. Home Minister yesterday. I was glad to 
find from his speech that all the 
recommendations of the UPSC in regard   to 
appointments have   been adopted 

by the government.   But, at the same time I 
expected him to reveal to the House in how many  
cases   irregular    appointments  have taken place 
and in how many cases UPSC—  which  is a 
Constitutiouai   body   and which has   a   
Constitutional   obligation    to    this House and 
to the other House as well—has been   by-passed   
during    the   year   under review.   If  we   go   
through the 21st report of   the UPSC we   will 
find  it stated that in as  many   as   14  cases 
UPSC has been bypassed   and irregular 
appointments   made. In   some  cases   also,   in   
spite of  the   repeated reminders of the UPSC, 
the Government   has  not taken any   aciion and 
it has become   the    attitude of certain  
Ministries and Departments—particularly I am   
mentioning   the Defence Department—to try to 
by   pass  the UPSC and   they have tried to by 
pass the Union Public Service Commission   and  
their  recommendations,   if I may say  so.   
Seven    Assistant   Directors   were appointed    
in    1963   when   the   stale   of emergency was 
continuing and it was stated by   the   Union 
Public Service   Commission, when   they   
pointed out that these appointments  were   
irregular,   that as soon   as the emergency would 
be over, these posts would be   terminated.   But,   
Sir,   the Commission itself has noted in their 
Twenty-first Report for   the year ending 31st 
March, 1971, that even   after the  lapse of the  
emergency, for one  and   a  half years or so   
these officers continued.   Fourteen   cases  have   
been referred to in the Twenty-first Report in 
which the Union   Public   Service Commission 
has been   bypassed by the various Departments 
and Ministries. 

Then, Sir, I would like to draw the attention of 
the hon. Minister to another important   item,   
that is; the medium of  examination  for  the   
All-India   Services. I understand from the Report 
and from the observations   of the UPSC that the 
Government of India   is   persisting   to 
introduce  Hindi   as the  medium   in the 
personality   test   of the Indian Admnistrative 
Service   Examination. When 1 was listening to 
Dr.   Bhai Mahavir, to the latter part of his 
speech—1 could not attend the first part of his 
speech—! felt, as I listened to him, that he is  
also advocating the   introduction of the  Indian 
languages in the   written test and also in   the 
personality test.   Mr.   Vice-Chairman,   Sir, I   
have   no objection  if arrangements can be made   
to have   the   candidates    examined   in     the 
written   test and also in the personality test 

cxaiiiuiauon   is   issueu    as     wouia    oe 
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in all the languages mentioned in the Con-
stitution, in all the languages mentioned in the 
Eighth Schedule. But, I will have a serious 
objection if, instead of English, Hindi is 
introduced there or, in addition to English, 
Hindi is introduced there. In that case, 
candidates belonging to other linguistic groups 
will face a serious difficulty. If thai system is 
introduced, if the personality lest is conducted 
only in English and Hindi, in that case, the 
students and condidates belonging to other 
linguistic groups will have a serious difficulty. 
In view of this I think that the present 
arrangement as has been made by the Union 
Public Service Commission, is more or less   
satisfactory. 

DR.   BHAI   MAHAVIR :   It is not an 
insurmountable difficulty. 

SHRI PRANAB KUMAR MUKHERJEE : 
But, you should go through the Report of the 
UP3C. They have said that in the foresseable 
period it would not be possible to make 
arrangements to have the examination and to 
take the personality test in all the Indian 
languages. It is the observation of the UPSC 
and the Government of Indiais pressing hard 
on the Union Public Service Commission to 
see whether arrangements can be made to 
introduce Hindi in addition to English in the 
case of the personality test. My contention is 
this : If that suggestion of the Government of 
India is accepted by the Union Public Service 
Commission, it will cause great difficulties 
belonging to the other parts of the country who 
are not conversant with or who do not know 
Hindi. This b my contention. Everybody says 
that there is no difficulty and that everybody 
wants to answer the questions in Hindi. I 
oppose it, my Contention is thai if everybody 
wants to answer questions in English in the 
written test and also in the personality test, 
then the difficulty is equal to all the candidates 
appearing in the examination for the Ail-India 
Services. But if you introduce Hindi, you will 
give weight-age to the candidates who know 
Hindi and to the people of the Hindi-speaking 
area. My contention is this : If you cannot 
make arrangements for introducing all the 
scheduled languages for the personality test or 
for the written test, the present system should 
continue. 

Secondly, Sir, I would like to draw the 
attention of the Minister to one thing, which   
has   been debated in this House on 

casion i,   that is about the commit- 
It   has been 
many occ tt civil servants 

should be impartial, they should not be 
:, they should be free from par 
tisan politics and nobody would deny the 
validity of this argument. In a Parliment- 
ary system when there is no spoil system, 
when there is no change of officials with 
the change of politkal heads of Government, 
it is I thai  permanent   civil   servants 

'  remain impartial. But my question is 
this : finpartial to whom ! Will they 
not have any commitment. Will they not 
nave   a   c< ni   ;o  the people? Will 

they ri'-i have any   commitment   to the cur- 
momie   trend of the country ? 

W.J1   ihey   always r< ivory towers ? 
Will tiiey live aloof from the current political 
trend in the country ? Will they not be 
 ive to the changes which have taken 
place in live country ? It is not only the case 
in. our country, Mr. Vice-Chairman, but 
when the first Labour Government came 
into power in England in 1924 the Labour 
Ministry had to face the same difficulty in 
U.K., where, we know, the civil service 
has attained a standard which we all praised 
on many occasions. Even in that system of 
bureaucracy the Labour Government had to 
face a lot of difficulty. It is knwn to 
many, Sir, that the Labour Minister, 
Mr. Handerson, when he wanted .0 intro- 
du e his new policy, had to face a lot of 
difficulty from the organized civil service. 
The same is goning on in our country also. 
Our people, trained in a lar  way, our 
people   coming   from a particular  class, are 
not   acquainted   wiih   the   changes   in the 
country. I am not talking   of the IC5. They are   
far from the     current political life and current.      
socio-economic     life      of     the country.     I    
am    talking    of the IAS.   For these   people 
there is no   adequate   training, in which they 
can understand,    they can feel the   pulse of the 
people.   They can understand, their   rou'.ine   
work.   They   can be experts   in   finding 
precedents   from old files. They   can   be   
experts   in    finding out legal niceties and how 
to   obstruct the work.   But they   do not    
know   how    to accelerate (he progress   of  the 
country, how   to accelerate the  development of 
the country, feeling the pulse of the people,   
feeling the pulse of the common man, because 
there is   no adequate arrangement to   make 
them acquainted with current   political   and   
socio-economic trend of the country.   My 
contention is this.   The 
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Service Comnission should make adequate 
arrangements for all these things, so that the 
civil servants running the country, running the 
administration of the country and form a 
permanent class of administration, they should 
not be free from the current political and socio-
economic trend of the country. 

Another thing regarding the training of 
the Indian Administrative Service and 
Indian Police Service I would like to point 
out is that the present training is inadequate. 
I know a number of cases where after 
enrolling themselves into the cadre of 
Indian Administrative Service and Indian 
Police Service, within four or five years and 
sometimes within six years they are 
entrusted with the job of the entire district. 
We know that the process of development 
has increased enormously in comparison 
with the British period. Even in the 
British period when there was no develop 
mental work of such magnitude, the 
District Officer had to undergo various types 
of training and without serving in the 
Indian Civil Service at 'east for ten to 
fifteen years they could not get independent 
charge of a district. Now what we find, 
Sir, is that even in some important districts 
you will find District Magistrates or Deputy 
Commissioners within the age group of 28 
to 30. You will find that the offfcer who is 
entirely responsible for the adnvnistration of 
the district, from development work to 
ordinary law and order situation, is with 
out adequate training and experience My 
contention is before entrusting the charge 
of the district to an administrative 
officer or to a police officer, adequate 
arrangements       of training       should 
be made so that they can handle the various 
complicated problems easily and in a much 
better way. 

The next thing which I would like to point 
out is about the number of vacancies reported 
bv various Ministries. It is a serious problem, 
and I would like to quote the observations of 
the Union Public Service Commission in their 
21st Report. I quote : 

"The Commission regret to note that 
due care is not being exercised by 
Ministries/Departments in intimating the 
number of vacancies to the Commission   
before   the  notice  for an 

examination   is   issued    as    would   be 
evident from the following statement." 

In 1970 various Ministries notified to the 
Union Public Service Commission the number 
of vacancies in Central Information Service as 
21, whereas the actual vacancies finally 
reported were 79. Similarly, the number of 
vacancies notified for Clerks' Grade 
Examination was 890, whereas the number 
actually reported was 2143. In Engineering 
Services, the number of vacancies notified was 
118, whereas the actual number of vacancies 
was 247. In Indian Administrative Service, etc. 
Examination, the number of vacancies notified 
was 249 whereas the actual number of 
vacancies was 341. The Union Home Ministry 
has been insisting on various departments to 
give the actual or the near actual figure of the 
expected number of vacancies to the UPSC so 
that they could recruit the actual number, so 
that they could recommend the persons in a 
much better way, so that more men might be 
recommended by the UPSC. If they knew the 
actual number of vacancies, they would give it 
more publicity. More people will apply for the 
job, more people will appear at the interview 
and it will be easier for the UPSC to 
recommend werther persons who are eligible 
for appointment. But I fail to understand why, 
in spite of persistent reminders of the UPSC, of 
the Home Ministry, various departments/ 
Ministries are not providing the actual or 
approximate figure to the UPSC so that they 
could recommend a better set of people. 

The next point which I would like to point 
out is about the Scheduled Castes, Scheduled 
Tribes as well as' minorities. Mr. Vice-
Chairman, Sir, we talk much of secularism. We 
talk much of secularism in our political 
speeches, in our political phrases, but what is 
the actual position ? Ind ia  is one of the 
biggest countries where Muslim population is 
concentrated. If you go through the pages of 
the Civil List, you will find a microscopic 
minority represent the Muslim community in 
various types of services. I do not understand, 
1 fail to understand why of the recruitment of 
Muslims is so meagre. Definitely, there are 
some reasons and it is the duty of the Union 
Public Service Commission, it is the duty of 
the Home Ministry to look into the matter so 
that the minority     community,     particularly      
the 
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Muslims residing in the country, do not feel 
that they are neglected. This sense of 
frustration is creeping into the minds of 
Muslims. 

DR. BHAI MAHAVIR : Are you 
advocating reservations for Muslims ? 

SHRI PRANAB KUMAR MUKHERJEE : 
No, I am not advocating reservations. Rather I 
am arriving at a csnclusion from what you 
said. I do not understand how Dr. Bhai 
Mahavir can say like this and if I have 
understood it correctly, if the translation is 
correct he talked about 'Bengali empire" in 
Election Commission, this is bascially wrong. 
One should not bring parochalism. 

DR. BHAI MAHAVIR : Let me clarify. 1 
said that even if ail the people appointed are 
Bengalis and if they are appointed on merit, I 
will not object. But here it so happens that 
people have been appointed bypassing the 
UPSC and out of 40, something like 18 happen 
to be Bengalis. There can be no other reason 
behni this type of recruitment against the rules. 

SHRI PRANAB KUMAR MUKHER- J 
JEE: Mr. Vice-Chairman, Sir, when I was 
listening to Dr. Bhai Mahavir, he pointed out 
that in hundreds of cases the UPSC has been 
bypassed by various Ministries. If I have 
listened to him correctly, he has stated it. He is 
citing an instance of 18 fellows recruited in a 
particular department and from this he is 
drawing a conclusion that it has been converted 
into a Bengali empire. Would you find out how 
many Bengali people are there in the Civil List 
and how many are there from other States and 
can you draw a conclusion that such and such 
Ministry is an empire of Tamil Nadu, such and 
such Ministry is an empire of Punjab and such 
or such Ministry is an empire of Mysore ? That 
type of conclusion is bad. What I would like to 
point out is that there should be some 
arrangements even without reservations so that 
the minorities could feel that if they have 
merits, they would have proper places. I do not 
feel that the Muslim community residing in our 
country has not the merit to compete in the 
examinations but much depends on who takes 
the viva-voce or personality test and it has been 
admitted by Dr. Mahavir that it de-depends  on   
those     persons  who conduct 

the examination and it depends on that person 
who appoints. He pointed out that while 
appointing the Vice-Chancellors, the cases of 
the Scheduled Castes and the Scheduled Tribes 
are not properly considered and are neglected. 
My contention is, not only the Scheduled Cas-
tes and Tribes, the minorities like the Muslims 
are being neglected and those who are in 
actual authority might have manipulated and 
when they have manipulated, the UPSC and 
the Home Ministry should look into it. There 
is an arrangement for giving training to the 
Scheduled Castes and the Scheduled Tribes 
candidates appearing for the IAS and the IPS 
examinations. I say it is a bogus training and it 
serves almost no purpose and if the UPSC 
makes a scrutiny of the Scheduled Caste 
candidates who have passed the IAS or IPS 
examinations, they will find out that very few 
persons who have received the training from 
the Government-sponsored institutions have 
come out successful. Most of the Scheduled 
Caste and the Scheduled Tribe candidates who 
qualified come from outside these institutions. 
Therefore my sugges lion is that they should 
be really educative so that the Scheduled 
Castes and the Scheduled Tribes as well as the 
minorities may get the opportunity to compete 
at par because we are in an advantageous 
position. Those who belong to the upper castes 
are m an advantageous position in the matter 
of sociological environment, educational 
environment, economic environment and that 
is not so with the Scheduled Castes and the 
Scheduled Tribes and other minority 
communities. My contention is the Com-
mission may bsar that in m nJ and they may 
feel that they are at par with the other 
candidates. It should be so in the case of 
language, in the case of selection and inter-
view.   That is my contention. 

SHRI M. RUTHNASWAMY (Tamil 
Nadu): Mr. Vice-Chairman, at one moment 
during my perusal of the two reports I was 
tempted to criticise the late presentation of the 
1969-70 report but reading further on and 
comparing the two reports I have given up that 
intention because thjre is no great difference 
between the two reports. Even in the number 
of pages and the number of heading there is 
identity. There are 206 pages in the 1969-70 
report and there are the same 206 pages in the 
1970-71 report. The same titles also, the same 
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headings are also there except that there 
is a difference in the number of chapters 
between the two reports. In the first report 
the number of chapters is 31 and in the 
second report it is 30. One would take it 
is a great progress but it is due to nobody 
in India but it is due to this that 1970-71 
was mercifully free from visits of for 
eign delegations. It is the visit of forcijii 
delegations that increased the number of 
headings or chapters in the report of 1950- 
70. These reports might belong to any 
year, they might be presented in any year. 
The only difference is in figures. I think it 
must have been a very easy thing for the 
Secretary of the UPSC to write his report. 
He has only to take the prsvlous year's 
report and score out the old figures 
and put fresh figures in. Coming to the 
reports themselves, I      find     that 

the main purpose, the main busi 
ness of our Public Service Commissions is 
recruitment and advising the Government 
in regard to promotions, punishments and 
similar subject;. The scope of the 
Public Service Commission is very limited 
an I that is why ils impact on the Adminis- 
tr. I also is so limited, I shall COTIJ to 
thai subject a li'lle laler but meanwhile I 
might deal with the actual working of the 
Public Service C ):rmission in these two 
years. It conducts examinations for re 
cruitment to the higher services, it adopts 
the method of the written examination and 
interview. With regard to the language of 
the written examination there has be:n no 
end of controversy, one school insisting that 
the examinations might be written in either 
English or in H i n d i  and the other school 
saying that to be fair to all the languages 
the examinations should be conducted in all 
the recognised languages of India. To 
that of course the Union Public Service 
Commission has pointed out that it is very 
difficult to preserve standards. My personal 
solution would be to have one language for 
all the examinations, a language that is equ 
ally difficult to all and that would he English, 
because English is a foreign language,!'! is for 
eign to everyone in the country and it would 
. be equally difficult to all. If the purpose 
of written examination is to test the mental 
quality, the intellectual capacity of the candi 
date, there is nothing so useful as the 
selection of a language tha illy diffi- 
cult :o all. 

With regard to the interview, the candi- 
rintpc    whn     after     ;hr* written    exnminntir.n 

qualify for the interview are subjected to 
an interview of about 15 to 20 minutes. 
How on earth can any person or a body of 
persons, even if  ps    tol    isychia- 
trists are included in that b)dy, find out the 
character, th; aptitude, the qualifica-t i > i > ,  
the qualities that are required for a good civil 
servant from an interview of about 15 to 20 
minutes ? I think the army method is much 
bitter. Th:y subject the candidates to 
observation for two to three days. A: least a 
whole day or a whole hour should b: sp;at 
upon each candidate in ord:r to dra.v oat th-
oagh a narrative of his o»vn career, a narrative 
of his own aptitudes, a narrative of his own h 
ibbies, a narrati/3 of h's interests aid tastes, 
the character, the a i t l tu  Is aid the prepared-
ness of the candidate for civil service. 

With regard to the exemptions granted to 
members of the Scheduled Castes and the 
Schiduled Tribes, no one would like to take 
away the concessions that are granted with 
regard to age, with regard even to marks 
required for qualifying in the written 
examinations bat sueh conjessioas should be 
extended to ba:k.vard people of all com-
munities. Muslims, Christians and others also. 
There are people in the Christian community, 
in the Maslim community who on account of 
their social backward:!sss, on account of their 
povsrty, are not able to mike use of all the 
educational facilities that the Government 
offers in all parts of India. So if coicessions 
are granted, they should be grante J on the ' of 
social backwardness, on the basis of poverty 
and not merely accord.113 to Scheduled 
categories. 

Coming to. the main purpose of ray 
speech which is to advocate expansion ia 
the scope or work of the Union Public 
Service Commission, I say it should become 
a body not only meant for recruitment, not 
only for advice on promotions and trans 
fers but it should be an advisory b>dy of 
Government in regard to all matters connec 
ted with administrative personnel. This is 
what happens in other countries. The 
Canadian Public Service Commission deals 
with all matters conne; ej with administra 
tive personnel, not morely with recruitment 
but with the training of the probationers 
for this Service.   Wi I to th it mater 
I may point out this one serious defect, the 
traintna of our IA3 and IFS officers is con- 
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fined to just one year, it is practically only 
nine months. Now, how can any meaning 
ful training be given to any body of men, 
however highly educated they are for recruit 
ment to the Civil Service of the country in 
one year ? Take the Indian Foreign Ser 
vice candidates. They are to be trained in 
the art of diplomacy. They are to make 
a special study of international affairs and 
international history. So much is involved 
here. Now, how is that possible in just 
under one year ? So the men in the Service 
should lake not only the preliminary train 
ing, the training during the probationary 
period, but also the in-training, as it is 
called, the periodical refresher courses 
during their services. When I was in 
Australia—I had been a member of the 
Madras Public Service Commission for 
years—I took an interest in the working 
of the Australian Civil Service Commission. 
There I found it was in charge of all mat 
ters connected with administrative psrsonael. 
Month after month groups of students and 
ofTkers were put through periodica] train 
ing, through refresher courses as they were 
called, and they advised the Government 
on all matters concerning administrative 
personnel. So also it is in Canada. 
And even in conservative England 
the   Fulton Commission recently 
recommended the establishment of what they 
call the Civil Service Department, which was 
to deal not only with recruitment but 
promotions, transfers, grievances of officials, 
training of officials and so on. All this was to 
be brought under one single body, and I do not 
think any other body, any new body is 
required. There is already the Union Public 
Service. Commission at hand and it is only 
necessary to expand the scope of its duties and 
of its obligations and of its services to the 
country. Even the Administrative Reforms 
Commission, even that Commission in its 
leisurely progess during the five years which it 
took to make up its mind and submit its 
reports, has recommended that there should be 
a Department of Personnel Administration, a 
Personnel Departme.it. I think the Government 
would be well advised, if it wants to have a 
good, efficient, loyal Service, to expand the 
scope of the Public Service Commission and 
bring all matters connected with Personnel 
Administration under its scope and guidance, 
not only recruitment, but training, structure of 
the Administration and so on. We have 
periodical Commissions set up.   The Union 

Public Service Commission should act as a 
permanent commission looking into matters of 
administration, looking into Personnel 
Administration. They should look into com-
plaints about salaries. Why should we appoint a 
Pay Commission every five years or every ten 
years ? The Commission shall be there 
permanently to enquire into the complaints of 
the Civil Service personnel, with regard to their 
status and prospects with regard to their 
treatment, with regard to their pensions, and so 
on. It is only when such expanded objects are 
put before the Union Public Service 
Commission that we should have a really useful 
Public Service Commission. Otherwise, year 
after year, we shall go on reading reports like 
those presented to us, with the same number of 
pages, with the same number of headings and 
with no recommendations, with regard to the 
improvement of the Civil Service. One would 
imagine that the Public Service Commission 
would be interested in all matters connected 
with the welfare of the administrative personnel. 
At any rate it is in this way that we can get real 
and fruitful service from the Union Public 
Service Commission. 

SHRI B. T. KEMPARAJ (Mysore) : Mr. 
Vice-Chairman, Sir, the Go\ernment has been 
pleased to bring before us these two reports of 
the Union Public Service Cnm-I mission. Many 
points have been covered, but I shall confine 
myself to making certain suggestions and also 
elicit some information from the Government as 
far as the Scheduled Castes and Scheduled 
Tribes are concerned. While moving the motion 
for the consideration of the?e reports, the hon. 
Minister has been plea.-cd to point out that we 
have to cany on our discussion based on certain 
guide-lines. J shall try to confine myself to the 
gu d'.--lines mentioned by him. In 1950 the 
Constitution came into being in the country. The 
hon. Minister knows and everybody knows 
pretty well that some special guarantee has been 
given under article 335 of the Constitution. It 
says : 

"The claims of the members of the 
Scheduled Castes and the Scheduled 
Tribes shall be taken into considera ion, 
consistently with the maintenance of 
efficiency of administration, in the making 
of appointments to services and posts in 
connection with the affairs of the Union or 
of a State." 
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Therefore, it is v§ry clearly m3:1 toned that 
the claims of the Schedule! Castes arid the 
Scheduled Tribes in regard to recruitment and 
appointment should be taken into 
consideration. Twenty-twa years have elapsed. 
How far have the claims of the Scheduled 
Castes and Scheduled Tribe-; taken into 
consideration while making recruitment and 
appointment ? This is a very important question 
which has been there before the country. It 
ought to have been taken note of and they 
ought to have been given protection by this 
time. From statistical figures it is seen that not 
even 1.3 or 1.4 per cent vacancies in the first 
grade vacancies have been filled by the 
Scheduled Castes and Scheduled Tribes. From 
the report we find that since 1962 some 
vacancies have been filled up by them. There is 
a clear provision made and a clear directive 
issued that 12-1/2 per cent Scheduled Castes 
and 5 per cent Scheduled Tribes should be 
taken whenever there is recruitment to posts. 
Since November 1968 I think these vacancies 
have arisen to 16-1/2 per cent and 7 rer cent 
respectively. Inspite of if, whenever there is 
recruitment on Bj 1 intmenl made, in most 
cases the candidates have been turned down 
stating that they are not suitable. Here 1 want 
to make a clear submission that we cannot be 
forced to carry on the legacy of making 
appointments to these services. It is the 
Britishers who had this kind of recruitment 
whereby they had the wriiten examination and 
the viva-voce. Whenever applications are 
invited for any vacancies, the minimum 
qualification is prescribed. When it is so, only 
those who have got the minimum qualification 
will apply for the appointment. 

Then, about holding examinations 
and holding interviews, the Govern 
ment has to think about some change. Why 
I suggest this is this. I have been carefully 
following the pattern. When the candidates 
for the IAS or the IPS or the IMS have to 
appear for the viva voce examination, the 
members who sit on the board will put such 
questions to the candidates which they will 
not be in a position to answer. Suppose one 
member for fancy's sake asks a candidate, 
'•Wheie is Vladivostok ?" It is really a 
wonder if tition   to   answer it 
and say that it is a cily on the eastern side of 
Siberia, and not say that it is the name of a shin 
or  something   like   that.   Only a 

student of geography can understand that. 
Similarly, if a question is asked when the first 
battle of Panipat took place, between who and 
who, nobody could say at once that it was 
between Ibrahim Lodi and Babar and that it 
was in 1526. Similarly, so many other 
questions are asked which nobody will be able 
to answer immediately. This kind of viva voce 
test was introduced by the Britisheers to 
understand the capacity and the mental calibre 
of the Indians, to see whether they suited to the 
environment and condition of the British 
regims. But, Sir, we are in a free State ; we are 
in free India. And we should think of evolving 
a new method of recruiting candidates for these 
posts. 

Sir, I give a particular instance, as has also 
been already pointed out by another hon. 
Member that 42 students were given training 
for the Administrative Services — the IAS, 
IPS and the IMS—in Madras in 1960. Out of 
42, only 17 were able to pass in the written test 
and it was unfortunate that even those 17 failed 
in the viva voce test. What does it mean ? Does 
it mean that the candidates from the Scheduled 
Castes and Tribes have no merit and are not 
capable of passing in these Administrative 
Service examinations? Therefore, it is to be 
taken seriously. The Government has given 
several concessions to them. And the Prime 
Minister has also been making statements that 
the conditions of these backward class people, 
these poor people, should be improved. Under 
these circum-stances, the Government has to 
take this particular point of view into 
consideration and see how best they can help 
the Scheduled Caste, Scheduled Tribe and 
other backward classes. 

The next point, there is a backlog in the 
appointments being given to these people. Is 
there no scheme or plan formulated as to how 
the backlog can be met within the period of 
reservation? It it the desire of the people and the 
country 10 perpetuate this kind of reservation 
for years. together ? Is it the desire of every 
educated and enlightened citizen of the country 
to see thai these people are kept as they are, 
even denying th:m the chances and making 
them feel that they arc not suitable and give a 
goby to this pol icy ? We have come to a stage 
'Where the Government   has   to   think as to 
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how best this problem can be solved and see 
that every opportunity is given to these people. 
1 think the UP3C will also consider these 
matters seriously with guidance from the 
Government. 

SHRI BHUPESH GUPTA (West Bsngal) 
; Sir, I would like only to make some broad 
observations because the points in details have 
already been made by some of the honourable 
speakers. First of all, I do not know how we 
can discuss a report of this kind because much 
is not said, and what is said does not seem to 
be very enlightening except in a technical 
sense. At the outset I would like to say 
something about the Union Public Service 
Commission itself. 

I think, Sir, the concept of this type of 
Commission, as, enshrined in our Constitution, 
needs to be re-exammed and, I think, we 
should begin, if possible, a change with the 
composition and character of the Commission 
itself. First of all, the way the Commission is 
appointed is unsatisfactory. Obviously, it is 
done on the advice of the Central Government 
which, in many cases, afterwards becomes a 
party to, shall I say, disputes referred to the 
Commission. 

As you see from the list of Members of the 
Commission, I am not saying anything about 
individuals, there are I.C.S. officials. There are 
certain other officials and other people also. I 
do not think that this kind of Commission today 
is suitable for the changing times and for 
discharging the responsibilities that are 
entrusted to them, whether in the Held of 
recruitment, promotion or recommending 
disciplinary aetions and otherwise. These 
gentlemen, however esteemable they may be in 
their sphere by themselves, are not sufficiently 
qualified to I deal with the problems from a 
dynamic angle. Instead they have a static angle. 
I think in this matter we are still following, 
more or less, the basic norms laid dow.i by the 
British I think here a change is called for. I 
would suggest that the Constitution should be 
amended in order to make provisions so that the 
Union Public Service Commission, its 
com/osition or the constitution of it, is a matter 
which is discussed in Parliament. This can be 
done either by a resolution or   otherwise   on   a 
substantive 

motion.   Every gentlemen or member, every 
one who is taken   into  this  Commission or 
appointed should be subject to public scrutiny 
Here we do not go into the technical side of it. 
Parliament is supposed to reflect the opinion of 
the country and the changing public opinion in 
the country.   Why should Parliament not  have  
a  categjrical   say  in   this matter of 
appointment of  the   Commission Members   
individually and collectively ?     I should, 
therefore, snggest that the   Government should 
come out with C3rtain proposals and,   if 
necessary,   we   can   set up a small Committee 
for the two Houses of Parliament to process  the   
Government proposals   and then to bring them 
here so that Members can have a chance   of 
giving   their reactions to the individual names   
and   also to the composite character of the 
Union Public Service Commission.    We are 
now   completely out of the picture.   All   that   
we  can   do is to discuss periodically   the   
reports which also come after a   lapse   of  
time.   Therefore, I think   we   should    
develop  a    democratic approach   of  solving   
this   problem   of the constitution   of  the 
Union   Public   Service Commission.   Why   
should   I    entrust   the Chairmanship  of  the   
Public Service Commission   to   Mr.   Damle—
now  he   is   not there—or a similar other   ICS   
man ? I do not have any faith in them. There are 
many others who dj not   have   any faith in 
them. Their record should be gone into when 
they were in service,   how   they   behaved and 
so on. Where are these things to be discussed? 
Not in the Prime   Minister's Secretariat, or in    
the    Home    Ministry    Secretariat    or, 
technically   speaking,   in    the    Presidential 
house or   set-up.    It   should   be   discussed 
here because after the Union Public Service 
Commission   is   appointed,   liny  handle so 
many important things.  How they approach the 
problem, haw they   nuke the   appointments, 
wh   n  b th;y reject,   whom Jo they ch >ose,   a 
l J   ttuags   of  m ish wider   significance which 
follow   from   thei r    decisions, these t lings 
should all be ducussed   Therefore, this rmtter 
sh.rild be considered in Parliament. Why is 
Parliament kept out hi such a /natter ?   There  
need not be  a judiciary-i:ivc    separation    
between   the  Commission and Parlirment in 
such matters.    It is not a   question of   treating 
it as a sort of judiciary-executive    separation.     
Parliament is   responsible   for   what   goes   
on    in   the country.     Parliament   is  
responsible for the kind   of   administration   
and   the   norms it creates. Parliament is 
responsible for dealing 



 

snri anupesn uuptaj 
vith the delinquent officials or for dealing vith 
the merits and so on in the long run. rhen why 
should we not have a say in tils natter of 
people who are supposed to function on our 
behalf, as though with dele-•ated authority, to 
settle such matters ? Is t simply because the 
Constitution some !0 years ago, guided by 
certain British jrecedent, had laid down 
certain forms or nelhods of dealing with the 
problem of the constitution of the Union 
Public Service Commission ? So, this point 
should be gone nto. 

Sir, if I may say so, the personnel of he 
Commission should change. If you go hrough 
the list of members of the Comrni-ision, you 
will find that the emphasis is on he upper 
class, on those people who live n the upper 
layers of society. Now some if them may be 
very educated people. I lo not deny it. But 
then the Commission ilso deals with people 
who have to work it the bottom—well, smaller 
officers are also here—who come in for 
scrutiny or examination in one way or the 
other before he Commission. Why should we 
pack his Commission with top bureaucrats or 
imilar people with a dash of some educati-
mist here and there ? This is what I cannot 
inderstand. I think the UPSC should do 
constituted of people who have live links vtih 
the masses. 1 do not want a set of 
uperannuated officers, drawn from the various 
Ministries and dumped together on he Union 
public Service Commission, partly is a 
retirement prov sion and partly as a cind of 
eye-wash before the nation. I do lot like this. 
Personally they may be very jood people. But 
that is not the point. •lere we are dealing with 
a major institution >f the Country. It must 
have its own lemocratic character, to inspire 
confidence tmong the people, to make it 
appear that t is functioning on behalf of the 
people and \ot on behalf of some people at the 
top lispensing their sense of values or ideas. 

Now I should like to test the personality if 
some of the Commission members hemselves 
who are appointed for the viva-oce 
examination or the personality test, fyou 
anpoint an 1CS official from the lome 
Ministry, well, I have a lot of things ) say 
objut his personality. But he goes ) test the 
personality of others. Well, he as no 
personality himself wept  that he 

has been a bureaucrat, serving his masters, 
changing his colours from time to time and 
acting as an excellent time-server. Do I want 
such people to man our oublic Service 
Commission ? It is utterly wrong to put 
emphasis on the ICS officials, Somehow or 
other, the Government of India has got a 
fascination for the ICS because it suffers from 
an inferiority complex this is the idea. These 
people on the Tieasury Benches suffer from an 
inferiority complex before the ICS people. 
They think that the ICS people are very 
knowledgeable people, they were very bood 
students...ent 

SHRIMATI       PURABI MUKHO- 
PADHYAY     (West Bengal)     :   You    are 
suffering from a superiority complex. 

SHRI   BHUPESH   GUPTA : And you 
suffer from a feminine complex. 

SHRI SASANKASEKHAR SANYAL 
(West bengal) : On a point of order. Mr. 
Bhupesh Gupta is a chronic bachelor. What 
does he know about feminine things ? 

SHRI BHUPESH GUPTA : I have been in 
the company of my friend, a chronic non-
bachelor. 

Therefore, I say this is not the right thing. 
This species should go. People from the 
bottom, the people of the masses, from the 
grass-roots level, who have the sense of the 
pulse of the nation, who have greater common 
sense than the so-called learned ICS, such 
people should also be there. Our State is 
supposed to be a welfare State. And yet there 
is not a single social worker on the 
Commission, not a person on the Commission 
with experience of the social work. How do 
these ICS people and others know what type of 
people are needed to man important positions 
in public life, important positions among the 
masses, for day-to-day work among the masses 
? Nothing of the kind is there. So, this upper 
class species should go. Mr. Vice-Chairman, 
having come from the upper class these people 
have a bias for upper class candidates. You 
have read the Parkinson's Law. i am not go ng 
into lhat kind of a thing. When candidates go 
for interview, if .the candidate is the son of a 
Prince or  the son   of a   big  capitalist or 
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an ICS officer or a Minister depending upon 
which Minister he is, or if the candidate has 
good public school background, or if ha is 
coming from a rich family, and so on, somehow 
or other, the class bias works in his favour. And 
if the candidate is from poorer sections of the 
community, however meritorious he may be, he 
is no' favoured, with his social disadvantage, 
before a Commission which is weighted in 
favour of the vested interests and upper class 
people. This is the thing. I have been told by 
many people although it is not written in the 
report that they sometimes find out whether the 
candidate has the so-called public school 
background, and if he has that, then he secures 
good marks ; or, if he speaks English very well, 
then also he gets good marks. But is it necessary 
to speak English very well before the Commi-
ssion membe.'S ? li is not necessary to speak 
English very well before the Commission 
members. Sometimes s;lly questions are asked 
by them. Some absolutely si'lv questions are 
asked. I know that kind of of training. I am still 
reminded when I was in England, one of the 
Indian students failed in ICS viva vo ce. He was 
a very good student. He went for viva voce 
examination, and the Commission asked him, 
"Who in your opinion is the greatest man in 
India ?" He without any hesitation said,"Lord 
Irwin". He thought that would be the was of 
pleasing those people who were sitting there on 
the examination boa-id. Actually he failed for 
giving such a stupid answer. Some would have 
thought that he would give the name of 
Mahatma Gandhi Rabindra Nath Tagore, or 
Jawaharlal Nehru (Time bell rings) No, no, Mr. 
Vice-Chairman, I have just now started. So, Sir, 
this kind of a thing should not happen. Then, we 
do not know the curricula for the IAS people or 
other people. We would like to have a look at 
that. We do not know what kind of things are 
taught there because sometimes the pejple who 
go to teach are questionable people. I do not 
know exactly what they teach. The educators 
must be educated in this particular class for 
preparing for public service. Then I come to 
language. Yes, all languages should be given 
equal s'atus. Hindi is the link language; Hindi is 
not the language of all the States. Hindi is the 
link language of our country. It is the Union 
language and it is stated in the Constitution   
how    it   should    be  viewed- 

Regional languages are very important. 
Officials are appointed in various States where 
the knowledge of regional language is of great 
importance from the point of view of contacts 
with the people in discharging their 
responsibility. Therefore, all the regional 
languages should have equal status in the 
matter of examination before the UPSC. Why 
should English have priority ? In fact English 
should go away and the sooner it goes away 
the better. Hindi is one of the regional 
languages and that is also the link language. 
But other languages in the matter of 
examination should have equal status with 
Hindi. Hindi is one of the regional languages 
of India. 

SHRI S. S. MARISWAMY : (Tamil 
Nadu) : What will be the link language ? 

SHRI BHUPESH GUPTA : Consult 
DMK. 

SHRI S. S. MARISWAMY : Why not 
have English for that purpose ? 

SHRI BHUPESH   GUPTA : It    is all 
in the Constitution. If you do not have a copy, 
try to get one. (Time bell rings). Why are you 
ringing the bell ? This is about language 
question. 

Then this question of confidential reports. 
The UISC deals with depatmenial cases and 
other cases. How do they handle them ? Are 
confidential reports liable to be examinded by 
the UPSC ? These reports aie written about 
various people. If there is any advetse entry, 
the person concerned should be called and 
asked what he has to say about it. Otherwise, if 
some officials want to barm an employee or 
their junior whom il.ey do rot like, they can 
make certain en t r i e s  and that entry shall be 
his liability all his life. Therefore, in such crses 
the UPSC should not take this confidential 
noting for granted, even if they are to examine 
such reports. Anyhow, these reports should be 
examined by the UPSC. 

Then, selection boards are there and 
references go to selection boards. Thg 
composition of selection boards should be 
changed, We dq not want {his kind of 
selection board. 
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There are very many other things I need 
not go into them. At present things are very 
unsatisfactory. Sometimes I have even heard 
complaints about certain members of the 
UPSC. Whether I believe them or not is a 
different matter. But such things should not be 
said about them. They should not give scope 
or opportunity for other to speak like that 
about them. That why I suggest that whenever 
there is a proposal for membership, the matter 
should be discussed in the House. We should 
be in a position to remove certain members by 
certain Parliamentary procedure. UPSC 
Members should be appointed by us and if 
necessary Parliament should be authorised to 
remove them. 

Then about Ministers and others. Shrimati 
Indira Gandhi does not have to go to UPSC. I 
am not suggesting that she should go or any 
Chief Minister should go there. 1 am not 
suggesting that. But Ministers should realise 
that they have to set standards in their various 
depatments because they, in a way, enjoy 
certain privileges. They are not subject to 
anybody's scrutiny. The leader of whichever 
Party that gets majority has the upper hand in 
appointing Ministers. They should be 
particularly careful as to how they conduct 
themselves and so on. 

Some of the things should go to the UPSC. 
Suppose I have certain complaints against 
some officials and I think those officials should 
be demoted or removed or disciplinary action 
should be taken against them, why should I not 
go to the UPSC and have the matter examined 
by them ? Why should I go through the 
government ? Why should it be left to the 
pleasure of the government or Home Ministry 
to refer it to the UPSC ? Why should I not 
bring it to the notice of the UPSC and tell them 
such and such case should be examined suo 
motu—not .sou motu but at the instance of 
some private persons Jike Members of 
Parliament and others ? Some such thing 
should be there. So, Mr. Vice-Chairman, Sir, 
these Reports are quite interesting and a lot of 
information we get though not very 
enlightening. Sir, I entirely share the 
sentiments expressed by some of the Members. 
You see the records. The Scheduled Caste and 
the Scheduled Tribe people are not getting 
employment and postings and in the 
recruitment they are coming  up  very low  
despite our eonstitu- 

tional guarantees and promises. It is not a a 
question of reservation alone. We are duty-
bound to help them come up and it is our 
special duty to see that they get more 
appointments and promotions and so on. The 
same applies to the members of the minority 
communities also. They are also very much 
left behind and I think that Union Public 
Service Commission and those who are 
responsible for recruitment or promotion 
should look into it in a wider perspective. It is 
very very essential to do so. Sir, there is 
discontent among the Scheduled Caste and 
Scheduled Tribe people; there is discontent 
among the minority community that they are 
being discriminated against. This should not 
happen. No doubt, such an impression should 
not be created about the manner in which the 
Union Public Service Commission and the 
Selection Boards function. 

My last word. Sir, about what Dr. Bhai 
Mahavir said. Dr. Mahavir uncessarily 
brought in the question of the Election 
Commissioner and accused him of starting a 
Bengali empire. It was not very much 
warranted. 

Dr. BHAI MAHAVIR : It is there in the 
Report. You find out. Half of the irregular 
appointments belong to one province. 

SHRI BHUPESH GUPTA : You find out 
that. But, this is not the way. After all, you are 
a Delhi man and you should know this. Dr. 
Shyama Prasad Mukherji the founder of your 
party, once said that India, that is Bharat, is 
Uttar Pradesh. I objected to it, because it is a 
wroni; impression. Dr. Shyama Prasad 
Mukherji should not have said this, because 
this smacks of parochialism and it was the 
parochialism of the Bengali type or some other 
typs against Uttar Pradesh. Today, you are a 
devoted follower of Dr. Shyama Prasad 
Mukherji and you have discovered the Bengali 
empire. With the Nawabs and others in the 
Jnna Sangh in Delhi, it is difficult for anyone 
to start an empire in Delhi for anybody, whe-
ther Bengali or anyone else. 

DR. BHAI MAHAVIR : You have the 
Indira Gandhi's empire. 

SHRI BHUPESH GUPTA : You are... 
(Interruptions)...^ Honour Guard of that. 
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So, do not say such things. No empire is there. 
If som:one is wrong, whether he is a Bengali or 
anybody else, he should be taken to task and 
things should be rectified. Just because the 
Election Commissioner happens to be a 
Bengali, one should not level such charges. 
Today, it is against a Bengali; tomarrow it may 
be a Tamilian; and the next day it may be 
against a Telugu man. 

SHRI MAGESHWAR PRASAD SHAHI 
(Uttar   Pradesh) :      Till   Mrs.    Gandhi   is 
there...(Interruptions)...the Prime   Minister will 
not be from U. P. 

 
SHRI BHUPESH GUPTA : What is it 

?...(Interruptions)... U. P. is there very much 
and it is their favourite that way. At least so far 
as UP is concerned, 11 people come here from 
UP. You are big in s ize and you have more 
people. But, do not talk about any empire, any 
Bengali empire. I do not like that. I do not 
think anybody is indulging in this kind of 
provincialism anywhere. It is not that. It is the 
vested interests versus others; it is the ICS 
versus the others; it is the English versus the 
regional languages; it is aristocracy versus the 
others; it is the plebeians versus the particians; 
and it is the haves versus the have-nots. It is 
how things happen and it is how things are 
settled even at that level. My friend is a Doctor 
and and is a very learned man although he is in 
a wrong party and he should have no difficulty 
in understanding this simple problem. 
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[THB    VICE-CHAJRM\N   (SHRI   S. S. 
MARISWAMY) in the Chair.] 

SHRI G. A. APPAN (Tamil Nadu) : Mr. 
Vice-Chairman, Sir. I entirely support all the 
points referred to here by the previous 
speakers—Mr. Pranab Kumar Mukherjee, Mr. 
Kemparaj, Mr. Ruthna Swamy, Mr. Bhupesh 
Gupta and Mr. Barbora. What I have been 
telling for the whole of India is this : We get 
the annual Report of this Government far too 
late when no useful purpose will be served on 
the basis of the Report—whatever they may be 
and in any walk of life. The Report of the 
UPSC is no exception but, at least in this case, 
we get the Report for 1969-70 now. We can 
only complain about the 1969 Report and not 
about the 1970-71 Report for we are only one 
year behind.    But there 

are Reports regarding certain factors oi 
departments or ministries discussed her< 
three or four years afterwards. 

In this connection I would like tt point 
out that the medium of the U. P. S.C 
examinations is either English or Hindi. .' 
wish there is no discrimination in favour o or 
in preference given to Hindi when com pared 
to all the other 13 languages. O course 
English is a common language People say 
that it is a foreign language, do not think so. 
Nobody will be lawfully honestly and 
honourably justified in discard ing English 
by saying that it is a foreigi language. It is a 
common language fo every educated person 
who would like t come such high positions in 
life. One ha to take the national interest than 
anythin else. It is not the Englishman's or 
England' language. It is a world lanuage and 
onl people who have a vested interest say th£ 
it is a foreign language. I do not agree wit 
that. Next to Tamil and one's own mothej 
tonge. English should be studied as a 
international language and we cannot affor to 
discard that language. 

Coming to the composition and mstho 
of appointment of the Members of th UPSC, 
I have to say that there are eigl members 
including the chairman accordir to the report 
for both the years. Natural there should be at 
least two persons fro: the Scheduled Castes 
but we have only or man. Do you not think 
the very spirit < the reservation vouchsafed 
in the Constiti tion is not being kept up here 
1 When yc cannot keep that spirit even in 
the highe body like the UPSC how can you 
say th you are adhering to the Constitution1 I 
wi: that the Prime Minister and the Hon 
Minister to see that there are at least tw 
members of the Commission from next ye 
from the Scheduled Castes. We are n 
wanting in eminent people to fill up t! posts 
from these communities. 

Comming to the method of appointme 
of members, the Government appoints the 
and I entirely agree with Mr. Gupfci th the 
names of the members of the UP! should be 
discussed on the floor of both t Houses of 
Parliament. Naturally we shot also have the 
power to discuss about th work and about 
their removal. From 19 onwards,   if the 
Government of India cot 
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;e the records, I have been clamouring for 
iclusion of sufficient number of people in Le 
UPSC and for the constitution of a jparate 
UPSC for the Scheduled Castes id Tribes. In 
1965 there was a conferece r symposium 
under the president-ship of andit Jawaharlal 
Nehru about how to help le Scheduled Castes 
in all walks of life, rof. V. K. R. V. Rao was 
the sponsor of lat and they recommended—it 
was the msensus of opinion heard there—that 
there lould be a separate Scheduled Castes 
'ommission to select people. They could ind 
people to the UPSC. My contention ere is 
whenever people from the Schedu-:d Castes 
had been sent to be UPSC, you ill be really 
glad to know, in both the ears under review 
the Commission have ;en able to take all the 
candidates from tese Communities for all the 
reserved acancies but the departmental 
people, the linisterial people say, whenever 
promotions sme for posts in lower categories 
like ower Division to Upper Division Clerks, 
tat no suitable candidate is available when >r 
senior posts the UPSC could find people i fill 
up all the reserved vacancies. Accor-ing to the 
Report for the year 1969-70 the icrease in the 
number of applications ceived was 22.9 per 
cent over the previous :ar but the Scheduled 
Castes were able i rise up by 38.4 per cent and 
in the base of :heduled Tribes it was 20.6 per 
cent. If you fer to page 12 of the Report you 
will rind lat their peiformance has been 
improving and e Scheduled Castes and 
Scheduled Tribes ive come up far above 
expectations. In e India Administrative 
Service Examina-jn the seats reserved for 
Scheduled Castes id Scheduled Tribes were 
54 and 23 and I the seats were filled up. In the 
Indian ;onomic Service examination the 
Scheduled istes got all the seven seats 
reserved for em while the Scheduled Tribes 
got only o out of the four seats reserved for 
them. the Combined Engineering Services 
.amination the Scheduled Castes got 27 it of 
45 seats reserved for them and the heduled 
Tribes got 4 out of 22, as against tly two 
Scheduled Tribe candidates who t through in 
the whole decade. When ere was no 
compulsion and supervision one whole 
deuade they got only two its in a decade but 
subsequently the posi-n has improved. I thank 
the Govern-nt and no doubt the officers of the 
mmissioa. After all one Scheduled ste 
Member is in the Commission   and so I 

he could improve matters. There is no doubt 
there is improvement now but yet we have to 
go a long way and I can only appeal and plead 
with the Government, the Minister in charge, 
and also the Members and Officers of the 
Commission to see that justice is done to us. 
We do not want any favours; we only want 
justice, honourable justice, honest justice and 
due fair play. Mr. Vice-Chairman. Sir, during 
1963 to 1969 the Commission was able to 
select 54, 62, 59, 53, 51, 50 and 54 persons 
from Scheduled Castes for the various 
vacancies reserved for them. In this connection 
I wish to say that a number of posts, not within 
the purview of the UPSC, aie created with 
some ulterior motive. They first create the 
posts and then deserve them. Fill them through 
ad hoc appointments by persons of their own 
choice. I have seen a number of Departments 
creating posts like that and dereserving them,to 
be filled up by the persons according to the 
fanny and favouritism of those persons. One 
word to the hon. Minister. No post created 
under reservation should be dereserved for any 
reason. All right, let it go even to thousands 
and lakhs, but only because there is a provision 
to say that posts my be dereserved if no 
sufficient number of qualified candidates are 
coming, for a certain period of time people 
dishonoeslly say that here is no S.C/S.T 
candidate sufficiently qualified. I have been 
telling this morning about a number of M.As. 
with First Class being discarded in preference 
to ordinary Matriculates, for certain parts in 
Railways. 

Another thing, Mr. Vice-Chairman. I 
should also feel gratified—I have no reason to 
grouse—about the performance of the 
Government or the Commission. During 
1970.71 there were only four cases in which 
the Government could not concur with the 
recommendations of the Service Commission. 
Out of such a huge number, this four is not 
such a big number: we cannot be content with 
the concession now given for Scheduled 
Castes and Scheduled Tribes in respect of age 
and qualifications. The concessions should be 
still more liberal till we reach our every office 
and in «very cadre. 

The UPSC has recommended to Govern-
ment to select the S.C/S.T  candidates  and 
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to give them specialised training pre or in 
service. But I do not think that for the senior 
posts this is being adhered to. This is a thing in 
which the Government will have to make up 
their mind and enforce the regulations. There is 
one pity. You know people say, a number of 
Departments and Ministries say there is no 
reservation for Seheduled Castes and Scheduled 
Tribes in technical posts and scientific posts 
where there is need for research, training and 
coaching. Mr. Vice-Chairman, Sir, I know 
about the Indian Council of Agricultural 
Research of which I had been a member for 
some time, as a member of the Standing 
Finance Committee, and I could understand that 
although there are more than a hundred Ph. D. 
and M. A. candidates with First Class, not a 
single man is there drawing above Rs. 1,000/-In 
the scale of pay. They aven wanted to dereserve 
some of the posts, to which I objected. This is 
why I say, let the Government please make up 
their mind and make it clear to adhere to 
policies and not to pay lip service. Either 
reserve the posts honestly, or do not reserve any 
post. Once a post is reserved, never fill it up 
under any circumstances, by candidates of other 
communities. Try to find out people and try to 
give them training. But don't put them if they 
are not equal to the task. I am very very 
particular about the the suitability of every 
person to the task because, in national interests, 
we cannot put mediocre type of people at the 
helm of affairs. But there are people among us 
who are equal to task to fill up all highest 
positions and are even better than many of the 
other people. Can you ever compare any of us 
to Dr. Ambedkar, who could complete the 
Constitution of India in record time, an 
achievement unprecedented in the whole world 
? Also, our Mr. Jagjivan Ram has been filling 
up the posts in various capacities and holding 
them all with dignity and honour. And what 
about the young Mr. Sanjivayya ? He has also 
been doing such good work. So, we have no 
dearth of eminent people in our community. 
But some people, very very dishonestly, say 
things to the contrary. 

One more point, Mr. Vice-Chairman. It is 
really very disheartening to see the figures, 
given here yesterday by the hon. Minister, Mr. 
K. R. Ganesh, pertaining to representation   of   
Scheduled   Castes   and 

Seheduled Tribes in the services. The hon. Mr. 
K. R. Ganesh said in this Rajya Sabha 
yesterday that in 1970 the percentage of 
Scheduled Castes' representation in Class I 
posts was 0.56. I think, on this one score the 
Government should resign. They promise so 
many things. They promise, gharibi hatao. 
And here our due is 22 odd percent. In respect 
of Scheduled Tribes it is 0.07. In class II posts 
the percentages were 0.74 and 0.07 
respectively. Steps were being taken to lemedy 
the situation. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY) : I am sorry your time is up. 

SHRI G A. APPAN : Sir, let me finish this. 
The Government have decided that the ordess 
regarding reservation of post for Scheduled 
Castes and Scheduled Tribes should be strictly 
followed by all public sector undertakings and 
nationalised banks. In the case of nationalised 
banks also suitable instructions have been 
given by the Government for reservation of 
posts for Scheduled Castes and Scheduled 
Tribes candidates. The question of public 
seetor undertakings and nationalised banks not 
observing the Government orde:s on the 
subject does not, therefore arise. Wherever 
representations against non-observance of 
these orders are received, their validity is 
examined by the appropriate authorities and 
necessary steps taken. In the enterprises where 
the number of Scheduled Caste/ Scheduled 
Tribe personnel has been found below the 
prescribed percentages the enterprises have 
been asked to take planned and concerted steps 
to reach the prescribed notes. Concrete 
suggestions have been made to them in this 
regard by Government. The position in this 
regard is kept under review. It has also been 
decided that training of Scheduled Castes and 
Scheduled Tribes employees should be given 
adequate attention both by public enterprises 
and by Government to improve the position as 
regards the availability of suitable candidates 
belonging to these commodites for skilled jobs. 

THE VICE-CHAIRMAN (SHRI S.S. 
MARISWAMY) : That will do please. Mr.   
Kapur. 
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SHRI YASHPAL KAPUR (Uttar Pradesh) 
: Mr. Vice-Chairman, Sir, when I spoke day 
before yesterday you wanted to have the 
pleasure of listening to my speech in English. 

THE VICE-CHAIRMAN (SHRI S.S. 
MARISWAMY) : Thank you. 

SHRI YASHPAL KAPUR : Now that you 
happen to be in the Chair, I should give   due 
regard to   your wishes. 

 
The Reports of the UPSC huve been placed 
before the House. There are some encouraging 
and good points and there are some points 
which are quite diacouraging and dismal. The 
heartening aspects are that according to the 
Reports in the last seven years there have been 
only eleven cases in which the Government did 
not agree with the recommendations of the 
Union Public Service Commission. Now, the 
number of persons selected for the higher 0r 
lower services runs into a very big figure. In 
only eleven cases the Government did not 
agree. So, I do not think there is much point in 
this criticism. The Reports are heartening in 
one respect that there has been a substantial 
increase in the number of Scheduled Caste and 
Scheduled Tribe candidates appearing in the 
examinations and also increased number 
achieving success. What the 21st Report says is 
that the percentage has become static with only 
very slight increase in the Scheduled 
Tribe/Caste. Though the results have improved 
over the years in the case of these castes.there 
has been a decline in the efficiency of the 
students appearing in the examinations and 
those passing through. My friend Mr. Appan, I 
am sorry to say, wanted one more post for a 
member of his caste. I would have been happy 
if he had  made    a  plea  for  the   provision  of 

expanded or larger facilities for the students 
from the Scheduled Castes and Scheduled 
Tribes for their coaching and training so that a 
langer number of our brethren from those 
castes can get positions rather than one 
becoming a member of the Commission, I may 
inform you that one of the Railway Service 
Commissions in this country has a Scheduled 
Caste as its Chairman. Here, I would like to 
support the recommendation of the UPSC that 
the Government should take special steps for 
providing better coaching and training facilies 
not only for those from these castes but also for 
those who are backward and who are living in 
backward areas. Reference has been made to 
upper classes and lower classes. There are 
upper classes everywhere ; there are upper 
classes of all categories. In the villages, in the 
cities, in far-flung areas, they have their own 
categories of upper and lower classes But the 
difference is in the facilities that are available 
to the students in each and every part of the 
country. There is a student who reads and 
studies by the light of the kerosene lamp or if 
that is not available, as it is difficult to get 
sometimes, by whatever oil he can get, and he 
reads by that light. He has no library facilities. 
But still he Is expected by the Commission 
when the personality or the viva voce test is 
held to give equal performance with those who 
may not belong to the poorer classe but who 
may be living in the cities enjoying the tuble 
light and having a university or a college with 
library and reference facilities. So, these are the 
basic things. I do not know whether the 
Government should do something about them 
or the members of the Commission should be 
passionate enough to take into cosideration—
what has been the backround of a candidate, in 
comparison with the other candidates, his 
education and the circumstances in which he 
has completed his studies. 

Another surprising thing that comes to 
notice in the Report of the Commission is that 
in the all India and higher servies the 
Scheduled Castes and the Scheduled Tribes 
have made a marked improvement but their 
record is dismal as far as the recruitment to 
clerical services is concerned. I would like to 
give the average that the Scheduled Castes and 
the Scheduled Tribes and the ex-servicemem 
have been able to secure— Scheduled   Castes   
13   per cent ; Scheduled 
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Tribes .25 per cent and ihe ex-servicemen .75 
per cent. To remove this deficiency it is 
essential that people belonging to these classes 
and those who suffer from certain 
disadvantages should be provided certain 
faicilities. 

Going through the report one notices that 
the number or candidates securing first 
division is coming down year by year. The 
standards of the All-India Services, whether 
th« Indian Administrative Service or otherwise 
have been coming dovvu over the years Why ? 
The talent that is produced by the Universities 
is being attracted by the private sector which 
offer big salaries to them compared to that is 
offered by the Government of India. I am 
afraid the pay scales for the I.A.S. and other 
services are so low that many of the people, 
even if they succeed in the I.A.S. examination, 
do not join. The figures in the report show that 
out of 12,000 applicants only 8,000 to 9,000 
take the examination and ultimately about 
6,000 or so are interviewed. 

While talking of advantages and disad-
vantages I would like to refer to the language 
problem which has been made ••ntroversial by 
some friends here. There   no question of any 
Bengali empire or a Tamil empire or anything 
else. What matrers is the Indian Republic and 
every one of us, speaking whichever language, 
should have equal opportunity to get into the 
Services. Therefore. I would plead that Hindi 
and all other regional languages which are pro-
gressively becoming the medium of education 
in the... 

SHRI NAGESHWAR PRASAD SHAHI : 
Hindi is not a regional language. 

SHRI YASHPAL KAPUR: I said Hindi 
and regional languages. Now only those 
knowing English are getting an upper and hand 
in all these matters. 

to make arrangements for examinations and 
interviews in all the languages given in the 
Schedule of the Constitution. But may I submit 
that in comparison to what we are going to i\o 
in tflis country in all other spheres, the 
question of arranging examinations and 
interviews is not at all colessal. 1 hope that the 
Commission will provide facilities in this 
respect swiftly so that young men, in whatever 
languages they have get their  degrees, get 
equal opportunities to express themselves. 

A quotation was given by Shri Pranab 
Kumar Mukherjee about Ministries not giving 
information to the Commission of the ac:ual 
vacancier existing in their departments. It is no 
doubt true that a very much less number is 
quoted to the Commission. This results in 
delay in announcing Ihe results. It also results 
in ad hoc arrangements being made by the 
Ministries not for hundreds but thousands of 
jobs. Now this is not a satisfaetory state of 
affairs. When we can plan ahead for five to ten 
years in other spheres, our Ministries also 
should know what their staff, requirements are 
going to be over a period and plan their 
recruitment through the Commission 
accordingly. 

Another point mentioned in the Report is 
about the follow-up of candidate, selected 
from among the departmental candidates. The 
Commission says that they are able to follow 
up these cases and their assessment of the 
Ministries about a very large percentage of 
such selectees., is very good. I would now 
touch upon the follow-up of those people who 
come through direct recruitment. Nothing has 
been worked out for this type of follow-up and 
I am afraid that once a person gets through the 
UPSC gets the stamp of the   U.P.S.C, that is 
U.P.S.C. 

passed and qualified, well, he feels that as the 
years pass, according to his seniority and all 

that he will be getting his promotions, and in 
most cases the standard of efficiency does not 
go up. Now whether it should be done in the 
Ministries, in the departments where they are 
employed or the Commission should have 
some procedure or some means or ways for 
finding out about the people who are thus 
recruited, is a point for consideration by the 
Government. 

Now coming to delayed appointments 
Shri Pranab   Kumar   Mukherjee referred to 

SHRI   YASHPAL   KAPUR :  I   agree 
with the Minister   that it is a   colossal task
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the delay in the Defence Ministry.   I would 
like to bring to the attention   of the   House 
pages 40 and 43 of  trie   Report   where the 
cases of delay by the   Delhi   Administration 
and by the Municipal Corporarion of Delhi are 
mentioned.    After the recom renditions were 
made by the UP3C, one of them took the 
decision   after   three   years to   appoint that 
person when   he was not available for that job.     
And    somstinus    even    when a     
recommendation       was     made     for an      
outsider       to      be    some     persons from 
among the existing staff were promoted 
appointed, against the rules.    Now we can 
certainly blame or criticise   the Governmmt if 
they do not go by   the  recommendations of  
the   Commission,    But   I do   not know what 
one can say about   these   Administrations and   
Corporations  who   function  on their own.    
Mr. Golap   Barbora said som;-thing  about   
appointments   in    the   public undertakings to 
be brought   under   the purview  of   the  
UPSC.    I   would  have been happy if he had 
made   some  concrete proposals   about   the     
constitution     of    the Commission.    The    
Commission,   with   its present    set-up,    the   
existing   number  of members, its procedures,   
the   long   periods it   takes  in  conducting  
examinations   and announcing results, 
selecting candidates an 1 approving them, 
would  have a   lot of difficulty in its 
functioning,   This would   create would create  
a   lot  of  difficulties   in   th; functioning   of    
the    undertakings   also... 

{Interruption) 
SHRI GOLAP    BARBORA:   Are  you 

replying on behalf of the   Minister ? 
SHRI YASHPAL KAPUR: . . . becaus» 

seniority in service will become the only 
criterion and not performonce of the particular 
persons employed there in. Now coming to the 
Government memorandum [ would like to say 
a few things. First I shall take up the ratios for 
the recruitment of Section Officers in the 
Central Secretariat Service. No doubt I app-
e;iale Government's decision to reduce the 
direct recruitment quota from 33 1/2 per cent to 
16 per cent and to provide a quota for th» 
promotion of Assistants with the longest years 
of service. But the quota of 25 per cent of 
permanent vacancies for absorption of Assis-
tants from the successive RTE list, I may say, 
hascreated a lot of disactisfaction. Thess RTE 
lists by themselves have created a lot of 
confusion among   the   Assistants.    This 

quota of 25 per cent, 1 am afraid,   is   very 
m;agre.    Before    resorting    to  any direct 
recuitment   the   Government   should   have 
utilised all the  vacancies   for   their   absor-
ption.    It is mentioned that the intake from 
direct recruitment was heavy in   some year. 
Why ? Why does the Government resort   to fill 
posts on ad hoc basis where the career of 
hundreds of their own employees is concerned? 
Somewhere in the memorandum it is said that 
the rules regarding seniority   have   not been 
followed strictly.    Why ? Government 
memorandum is cou;hed in the usual Secretariat 
language which does not held anyone 
responsible.    I would just read this, "These 
rules do not appear to have bn\   followed 
strictly."    It is the Government's admission 
that Assistants wh) should  ha/e bej.i   con-
sidered  for   placem2.1t   above    the    direct 
recruits   have   suffered in seniority.    Now, 
who was responsible   for   this ?    This   cer-
tainly is a sorry state of affairs.   There   are 
thousands of people    who   are    blamed of 
being lazy for not dealing with their   papers 
immediately.   These are the   service   condi-
tions under which they working. Again the 
memorandum says that the seniority assigned to 
RTE Assistants vis-a-vis direct recruits was   not  
strictly in    accordance   with   the rules.    I am 
repeating this   because this   is repeated in the  
memorandum.   Again   the question arises: Who 
is responsible   for   all this ?    We have got   a   
big   Ss^retariat   to deal with service matters, 
service  conditions of Government employees. 
But in the meantime   what  has   happened ?   
According to the memoradum many   have   
retired   and a good   number of  them   are   
stuck   at   the maximum of the   pay-scale.    It 
is an honest admission no doubt.    But   no   
remedy   has been suggested.     While    
appreciating    the fixing of quota of vacancies   
for the   Assistants with longest service in that   
grade   on an all Secretariat basis, I may bring   
to   the attention of the  House   the   somersault   
in the   all  Secretariat   basis   policy.    Starting 
with I94S, in these 24 years from the Ministry-
wise basis an all Secretariat basis   policy was 
adopted    After a few  years   this   was scrapped 
and again   the   Ministry-wise   and zone-wise   
basis adopted.   There is  a   vast disadvantage in 
opportunities for promotion to the people of    
the   same   qualifications, length or service and 
merit.    In the smaller Ministries they have to 
wait for many more years than in the larger 
Ministries. Why this discrimination under the 
same   umbrella of 



153        Reports of Union [ 5 APRIL 1972 ]      Public Service Commission        154 
 

the Government of Inida ? To cite an 
example, a large number of Assistants who 
came through direct recruitment in 1955 and 
were allocated to the Home Ministry have 
been promoted as Section Officers since long 
back while those allocated to the Education 
Ministry in the same year and having secured 
senior positions in the examination are still 
waiting. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): How many more nvnutes 
will you take ? 

SHRI YASHPAL KAPUR: Three or four 
minutes more. 

This is the case in many other Ministries. 
Because of ihe lack of a uniform policy, every 
year there are three or four cases wherein the 
aggrieved siatf have to resort to the courts of 
law either individually or through the service 
associations. I would request the government 
to remove this discrimination between staff in 
one Ministry and that in other Ministry. 

One of the causes of stagnation in the 
Central S.cretariat Service is ihe one way 
traffic of IAS officers who, coming from 
States to the Centre, countinue to occupy a 
very large number of posts. 1 would suggest 
that there should be a two-way traffic in this 
matter also. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY): Shri Yadav, I might lell you 
ihat Dr. Bhai Mahavir has already spoken for 
about thirty minutes. Would it be possible for 
you to finish within live minutes ? 
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SHRI NUTHALAPATI JOSEPH (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, after 
hearing the speeches made by hon. Members, I 
too have got some suggw-tions to make. 

Regarding the medium of examinations by 
the U.P.S.C, it is not justified to introduce the 
link language Hindi as the medium of 
examination, because those places which do 
not have their mother-tongue as Hindi will be 
at a disadvantage to cope up with orther places 
which have got Hindi as their mother-tongue. 
Therefore, all the regional languages in India 
are to be brought up to he level. Until then the 
examinations should be held in English 
because this is language which has been 
brought uo in India from centuries back. So it 
must take some 20 or 25 years for the regional 
languages to be brought up to that level. Until 
that, English is the suitable language to do 
jnstice to all the people that are living in places 
where regional languages are not being 
developed. 

Another thing that 1 would like to urge 
upon the Government is that it is the duty of 
the Government to intimate the vacancies to 
the'U. P. S. C. well in advance so that the 
Commission may have the opportunity of 
conducting tests for the number of vacancies 
that are available. So it is the duty of the 
Government to see that the vacancies are 
reported to the Commission in advance. 

Then, about scheduled castes and 
scheduled tribes I have got one remark to 
make. Minorities like Christians and Muslims 
should be given some concessions. The 
Christian community—90 per cent of the 
^Christian community—are living in Andhra 
and other places are drawn from the original 
Harijan community. Socially and economically 
they are oppressed, as we all know. So the 
Commission should have the liberty to see that 
those pejple that are taken up from the Harijan 
community and are named as Christians in the 
Constitution arj  done   justice  aid    are    
treated   with 

sympathy. The Division of one the same 
community with the religious groups and grant 
special privileges one and leaving the same it 
the other is unwarranta in a Sceular state. 

So far as selections and viva voce are 
concerned, the Commission should be very 
careful and the Government should also take 
these factors into consideration, because the 
rules and laws not make people but rules and 
laws are made for the people. So they can be 
amended and they can allow concessions, 
wherever necessary, to develop all these people 
to a certain level of economics and social 
justice. 

So these two things should be taken into 
consideration by this august House and justice 
should be done to minorities. We should not 
have any special area in our mind when we 
speak of impartial things and when we speak of 
development. 

These are the few suggestions that I 
wanted to make on this Report. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND {jIN 
THE DEPARTMENT OF PERSONNEL (SHRI 
RAM NIWAS MIRDHA) : Sir, I am grateful to 
the hon. Members of the House who have taken 
taken part in this debate on the 20th and 21st 
Report of the Union Public Service 
Commission. The various points montioned 
inlhe Report. . . . 

 

THE VICE-CHAIRMAN (SHRI N. R. 
MUN1SWAMY) : I have already asked the 
Minister to speak and he has already started. 
Please sit down, you speak on some other 
occasion. 

SHRI RAM NIWAS MIRDHA : Well, Sir, 
the various points made by the hon. Members 
have been very carefully noted by me. They 
^have made some very pertinent observations 
on the points raised in the  Report   and I  am   
grateful   to them 
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they have shown on this subject which is really 
of a very import nature because it concerns the 
recruitment and other matters concerning the 
services which are the base of any good 
administrations. 

One point that has been commented upon 
by many Members is regarding the medium of 
examinations, particularly examination, for 
IAS and other similar Services. The Report of 
the Commission mentions the various steps that 
have been taken by the Commission with 
respect to the introduction of Hindi and other 
regional languages as medium of exa-nination 
and interview for IAS examinatioas. A very 
strong plea has been made that Hindi and other 
regional languages should be introduced not 
only in the limited sphere in which it has been 
done at present but as an alternate medium in 
all papers and also for interviews. Well, Sir, the 
Government realises the importance of the 
medium of examinations and we have been 
urging upon the Commission to progressively 
introduce Hindi and other regional languages 
for examinations for IAS and for other 
examinations also. Some start or somi 
beginning has been made with respect to this 
but I agree that much more remains to be done. 
There are various difficulties which the 
Commission has pointed out in this Report and 
they are very valid ditficulties. One might 
sometimes feel that the approach of the 
Commission is cautious to the point of being 
timid, but cautious they should be because the 
responsibility that rests on them for evolving 
suitable msthods of evaluation of candidates 
for the various Services is really an important 
and any deviation made in their rules of 
recruitment, particularly vviih respect to the 
medium of examination, has to be done with 
very gieat . . . 

 

 
If the 

Member had patience to listen to me, I would 
have answered some of the points he his raised. 
The question is not whether English is the only 
language in which the administration can be 
conducted. That is not the point at issue at all. 
Regional languages are gradually coming into 
their own in Ihe various States. They are the 
languages of administration, district and at the 
Stale level. The regional languages are coming 
into their own wiih respect to education also. 
They are the medium of instruction even at the 
university stage in some of the States. So there 
is no question whether English is the only 
language through which administration can be 
conducted but there is a certain historical per-
spective which we cannot ignore. Certain 
historical development that has taken place in 
our country with respect to languages cannot 
be washed away. 

 

SHRI RAM NIWAS MIRDHA : The fact 
is, English at present commands a unique 
position in our educational and administrative 
sei-up. It was through a decision of the 
Parliament itself that we are at present in, 
what we may call, a bilingual phase of our 
language policy it means that the country has 
accepted that Hindi and English would 
continue to be the language of administration in 
this couniry at the Centre. Both the languages 
have equal status      and   this   parity    would   
not   be 
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tampered with except with the express consent 
of the States involved. This is a well-accepted 
national policy which has to be kept in view 
when we talk of the language policy with 
regard to the medium of examination or 
medium of instruction or medium of 
administration or in other respects. So I will 
request Members to think of the total 
perspective under which this country works. 
We have a certain historical background and 
the present position of various languages is 
well settled. The national policy in this respect 
is well settled. We have to wait till such time 
that all the languages are developed such an 
extent where they can be used more and more 
for the purpose of Government as well as 
education. 

 

SHRI RAM NIWAS MIRDHA : I myself 
said that the Commission is proceeding in a 
very cautious way in this respect. We have 
heen urging on them and the Government is 
one with all members so far as the general 
attitude to languages is concerned. We 
appreciate their feelings and share them to a 
considerable extent and we have been 
impressing on the Commission that they 
should gradually extend the area of Hindi and 
the other regional languages in the 
examinations conducted by them. We have 
even suggested that even for the interviews 
they can explore housing Hindi in addition to 
English for the pnrpose of interviews which 
was incidentally objected to by one of our 
friends who asked ; 'Why should Hindi be 
singled out and not other regional languages 
brought in in the same category ?' But the 
Government felt that some beginning has to be 
made in respet thereto. At p.esent the 
interview is conducted only in English. If we 
can make a slight beginning so far as Hindi is 
concerned, it might be a beginning towards a 
goal that we all want to achieve and after some 
time, in the light of experience   that   the   
Commission    would   have 

gained, we can introuduce more and more 
regional languages as medium for interviews. 
So, so far as the policies of the Government . . 
. 

 

SHRI RAM NIWAS MIRDHA : I already 
said that it is a part of our national policy of 
the bilingual phase which we are passing 
through that English and Hindi would hav« 
equal importance so far as administration at 
the Centre is concerned. So from that point of 
view you cannot say that English is a language 
that has to be nationalised. There is no 
question at all. English is as much our 
language as anybody else's and it is not a 
foreign language in that respect. 

SHRI RAM NIWAS MIRDHA : Well, Sir, 
hon. Members are deliberately trying not to 
understand what I am saying. I have told them 
that it is the policy of the Government to 
progressively introduce not only Hindi but 
other regional languagss also for purposes of 
medium of examinations in the UPSC and we 
have taken a number of steps not only so far as 
written papers are concerned but even so far at 
interviews are concerned. So there is no 
difference of approach between what the hon. 
Members say and what 1 say. Wo have done it 
with a very set purpose because we feel that in 
the present stage of our country very few 
people speak English. English is not a language 
which is universally understood in the country; 
gradually it is getting out of the public 
educational system of our country also. 
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What

I 
am saying is, we are trying to give more and 
more importance to Hindi and the regional 
languages because they are getting more 
importance in our national life. 

 

SHRI RAM NIWAS MIRDHA : I can 
not answer such a   wild,   irresponsible   and 
baseless charge. 

(Interruptions) 

TH! YKT--CI1AINMAN (SHRI S, S. 
MARISWAMY) : You have had yoir say. 1 ct 
us hear his reply, You cannot change it by 
in t e r rup t i ng  him. 

 

SHRI RAM NIWAS MIRDHA : I thank the 
hop. Member for at least accep-is being made 
but the progress is halting. I also share, that 
feeling that the progress is halting. It is halting 
because the UPSC is taking  a very 

cautious and as I termed timid attitude abou* 
the whole thing and very rightly too because 
they have !o consider a lot of other things. They 
are trying for example to find out persons who 
could examine the various answer papers in the 
various languages with the same standard. 
Suppose in one language one examiner values 
th» paper quite liberally and in another 
language the same paper is valued rather 
strictly; that will make a great difference to both 
the candidates. So unless some method is found 
by which the answer papers in the various 
languages could he valued with one and the 
same standard the whole purpose of the 
examination would be lost. So it is not as if 
ther* is any difference of opinion so far as 
introduction of these languages is concerned. 

DR. BHAI   MAHAVIR ; It   is not an 
insurmountable   difficulty. 

■ 
SHRI RAM NIWAS MIRDHA : We are 

trying to evolve methods procedures and 
techniques by which this can be done. I shall 
convey the feelings of hon. Members of the 
House, which the Government also shares to 
some extent, to the UPSC that they may take 
early steps to achieve what we have been 
asking them to do all these years and 1 am 
sure this is going to impress on them. The 
knowledge and techniques of examination that 
modern science has made available to us 
would be used for making more and more 
progress in this respect to which the 
Government attaches great importance. 

Sir, there are a lot of things connected with 
this medium question. Many points were 
raised. Shri Yashpal Kapur made a very 
pertinent point that what we have to see is the 
only regional languages and the bnckwaid 
classes but there are areas of backwardness in 
the rural areas. People coming from the rural 
areas are at a great disadvantage compare to 
people in the cities and towns. Their problems 
will also have to be attended to along with the 
problems of the Scheduled Castes and the 
Scheduled Tribes. First I will explain what 
progress has been made so far as Scheduled 
Castes and Scheduled Tribes are concerned. 
Some Members noted with satisfaction that all 
the reserved vacancies in the IAS could be 
filled by Scheduled Caste and Scheduled Tribe 
candidates. Even in the technical services like 
the Engineering Services made reserved 
vacancies are being  filled   by   tb> 
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Scheduled Caste and Scheduled Tribe candi-
dates. This is a very healthy sign and this 
trend has been there since 1964. This is not 
something that has happened recently. It is 
since 1964 that all the reserved vacancies in 
the IAS and like Service have been filled by 
candidates from the Scheduled Castes and 
Schduled Tribes, which is a very satisfactory 
thing. Mention was also made that the 
institutes, which are meant for training 
Scheduled Castes and Scheduled Tribes to the 
IAS and similar compe-titve examinations, are 
n3t working satisfactorily. Well, Sir, I would 
respectfully differ from the hon. Members in 
that respect. There are two institutions, the 
older one in Allahabad, and the recent one in 
Madras. The Madras one is just catching on 
and has not shown as good results as we 
wished it to show. Uut the Allahabad institute 
has a record of very good service, and a large 
number of Scheduled Caste and Scheduled 
Tribe candidates, who were trained there, have 
found their place in the All India Services, 
Well, Sir, I would like to give figures, which 
may interest hon. Members In 1967-68, 101 
persons were trained out of which 27 were 
selected. In 1963-69, 88 persons were trained 
out of which 17 were selected. In 1969-70, 59 
persons were trained out of which 31 were 
selected. Sir, I think this is a very useful 
Scheme. We want to expand this scheme and 
open more such institutions. We are also 
approaching State Governments to open 
similar instil tutions in their States also so that 
fac i l i t ie s  to Scheduled Caste and Scheduled 
Tribe candidates are available all over the 
country for their proper training and their 
future recruitment in the Services. 

Well, Sir, there are a number of points, as 
I said earlier, that were made regarding the 
medium of language. One th ing  was 
mentioned by Professor Ruthnaswumy—he is 
not here. He made a very—what I would 
say—a very peculiar point. He said : Let us 
have English as the medium, because it is 
equally difficult for everyone. 

■ 
DR. BHAI MAHAVIR: Latin also is 

equally difficult. 

SHRI PREM MANOHAR: Why not 
Russian, another  foreign language ? 

SHRI RAM NIWAS MIRDHA: Yet. I 
thought the purpose of examination iz to bring 
oat the best frarrt oat of a candi-date and to 
judge his capabilities. And that surety cannot 
be done if. .we have a medium whi,h is 
equally difficult for everyone. If that were s >. 
VVJ can have Sanskrit, wlrch is oi- . vi. Tint 
could be mile the nied: i n. g i ,,,obibly it 
would serve better purpose in v i e . v o f o u r  
country's cultural herritage. S '. i would not 
agree tp wh.at he said that En, i,!i should be 
the sole medi-um of instruetioq now as well 
a.s in future, and Government would like to 
stick to its policy of progressjve introduction 
of Hindi and other regional languages so far M 
this is concerned. 

Well, Sir, various observation-, have been 
made—taken out from these Reports—-
regarding i n s u l a r  appointments and delays in 
reference to UPSG, delays in communication of 
a number of vacancies. These are some of the 
things that have been said. There is a lot in 
those arguments and it h true that there have 
been some delays so far as appointments of the 
selected candidates are concerned. There are 
alto reasons for that, and every effort Is being 
made to see that such instances are minimised. 
We are constantly in touch with the various 
Ministries and Departments and we are 
impressing up on them that they should... 

 
SHRI RAM NIWAS MIRDHA: WeH, 

Sir, I do not mean to which selections is the 
hon. Member referring but we do take note of 
this as to who has committed theie lapses.    
But I canot give a   definite   answer 
unless some definite instances are given. 

■ 
As   regards   the    Election   Cbrnrni about 

which the hon. Member   made "some 
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cannot give my offhand reply, but the whole 
matter would be examined properly and 
whatever is necessary in the circumstances 
would be done. It is true that sometimes 
appointments are made in a rather irregular 
manner, but there are various reasons for this. 
Sometimes posts are very urgently needed. 
The process of recuitment takes a long time 
and one cannot wait for that. And similar 
things do happen with the result that some 
appointments do get made in which all the 
processes are not followed. 

S P. M. 
DR. BHAI MAHAVIR : But where there 

is no such justification, what is the position ? 

SHRI RAM NIWAS   MIRDHA :   It is 
a hypothetical question. 

DR. BHAI MAHAVIR : Do not give a 
blanket justification for all irregular 
appointments. 

SHRI RAM NIWAS MIRDHA : I am not 
giving any justification. 1 am trying to analyse 
the position, the causes due to which such 
appointments are made, because sometimes 
the imperatives of administration make it 
necessary. Not that I am justifying them. I am 
merely giving the reasons why such things 
happen. Neither do we want to condone them. 
We appreciate the mention by the Commission 
of these instances because it will enable us to 
take it up with the various Ministries. 

DR, BHAI MAHAVIR : Just have a look 
at Appendix XVIII. No human justification 
can be given. 

SHRI RAM NIWAS MIRDHA : I have 
seen it. Well, Sir, Dr. Bhat Mahavir mentioned 
the Emergency Commissioned Officers. It is 
true that in the case of those who are racruited 
against reserved vacansies, their military 
service is counted both for fixation of pay and 
for seniority because they have been recruited 
against reserved vacancies. So far as their 
recruitment against unreserved vacancies is 
concerned, their military service is counted 
only for the purpose of fixation of salary and 
not far saniority   because   they   are   treated 
as 

fresh recruits.    This is the   reason   why the 
two are treated in a differnt manner. 

 
SHRI RAM NIWAS MIRDHA : Well, 

Sir, we will examine this question. If it is 
really working in a harsh way for some 
candidates, we will see if we can improve 
matters. 

 

SHRI RAM NIWAS MIRDHA : There 
are various causes of inequality in this country. 
Here in this debate we are not concerned with the 

general educational policy. Here we are 
concerned with some spec ific problem; to 
which I am giving a specific answer. I would 
not hesitate to accept the fact that the medium of 
instruction being English does work to the 
detriment of the backward classes and the 
poorer people. I am not at all going to deny this. 
I am at one with hon. Members  and  th«   
Government  alsg 
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accepts this fact. That is why our policy is to 
progressively bring in Hindi and other 
regional languages, so far as selections are 
concerned. 

Now, Sir, Mr. Bhupesh Gupta made one 
suggestion that the Members of the UPSC 
should be screened by some sort of Committee 
of the two Houses. Well, Sir, I do not think 
that this type of screening fits in with the 
constitutional set-up under which we work. 
Not only Member of the UPSC, but also 
Judges of the High Court and the Supreme 
Court are appointed by the Government, by 
the President in a particular way and I do not 
think we should depart from our constitutional 
practice which has, up till now, worked very 
well. There are countries where the selection 
and appointment of Judges to the Supreme 
Court and other high positions are debated and 
even voted upon, particularly in the United 
States of America where the Senate has to 
ratify many of the important appoint ments, 
including Judges and the Chief Justice of the 
Supreme Court. I do not think that parctice 
would be healthy in our circumstances. We 
will continue to stick to our constitutional 
procedures which have worked very well. 

 
SHRI RAM NIWAS MIRDHA : Well, 

Sir, the chances were three, to start with. Then 
they reduced it to two and even those two 
chances were not being availed of by persons 
who graduated late. That was the reason why 
the maximum age for examia-tion was 
increased so that at least people could get two 
chances. I do not think there is any great 
disadvantage that has come to our notice that 
some good candidates has been deprived of 
selection or that the quality of selection has 
suffered because of this restriction on two 
changes only, and I do not think any change 
with respect thereto is necessary. 

 
SHRI RAM   NIWAS   MIRDHA :   DrT 

Bhai Mahavir made a very pertinent sugges- 

tion that our systems of examination need to 
be changed. This was also mentioned by Mr. 
Ruthnasvvamy and other Members, and ihey 
made a reference to the method of selection 
that is followed in the Army, where you 
interview a candidate not for a few minutes 
only or half an hour, but you keep them under 
observation for two or three days. There is a 
group discussion. And a lot of other niceties 
have been introduced in the process of 
selection. Well, Sir, Government is examining 
in what way the present system of 
examination can be improved upon and in 
what way the modern methods of selection 
that have devebpel in our country and outsids 
can be incorporated so far as selection by the 
UPSC is concerned. We are in touch with 
UPSC and we hope that we would be able to 
do something with reepect thereto. 

Mention vvas made   that   there  are lest 
and less number of first divisioners who art 
appearing for   the   Central   Services.    It is 
true that among ihe persons who   are selected 
there are  first  class   students also.   It was 
said that less of first class  sUdents are 
appearing    and   persons   who   are   getting 
selected a-e first and second and even third 
divisioners.    Well, Sir, this in a way can be 
due to the varying standards  of the various 
universities and colleges  which awa J those 
divisions   which   possibly   means   that    the 
second or even the third   divisioner   in   one 
university   is probably as good   as   the first 
divisioner of the other   unversity.   So, I do not 
think that   we   should   draw   any other 
conclusion except that it reflects the varying 
standards of examination that obtain in our 
country in the verious   universities.   This is 
also true that attraction for   higher  salaries 
which are available in the private sector has 
prevented some good students from   compe-
ting for these  examinations.   And  Govern-
ment does  feel   that   something   has to be 
done with respect   thereto.   And   we   havo 
asked the present.   Third   Pay   Commision to   
examine    the   scale   of    pay  of    the all-
India     and     other     Central    Services also.    
For   the   first   time   it     has   been done.    
The previous two  Commissions did not go into   
the   salaries   of the   IAS and other Central 
Services.   This time   we hav« requested them 
to do so and they  would go into the whole 
salary structure of our higher administrative    
services,   and  I   think   that their 
recommendations would bring satisfaction to 
all concerned. 
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Some mention was mads about some 
Secretariat Service people, that because of 
centralisation and decentralisation their 
promotion opportunities have suffered. Well, 
Sir, this is true that in sbmb cases the pro-
motion chances in a particular Ministry are 
better than in others. We are conssious of the 
fact and we are trying to rectify it by adopting 
various methods the details of which I need 
not give. But we are conscious of this thing. 
But decentralisation of services would be a 
very difficult and complicated matter 
involving, as It would, a very large number of 
persons. So at present we are concerning 
ourselves with improving the present methods 
of promotto* in the various zoning processes 
and that k bound to give more or less equal 
opportunities for promotion to the persons in 
various categories 

Some mention was also made that IOHH 
selections in a particular year were too many 
and that then they were not proportionately 
staggered Weil, it has happened in the past 
that large selections were mad* in a particular 
year and not sufficiently in the subsequent 
years. And for that the future recruitment 
policy is being streamlined and ws are doing, 
our future recruitment in a phased manner so   
that   Axis sort 

I-      IT,- ft ' 
of difficulty may not arise. 

- 
■ Sir, 

various other things .hon. Members have said. 
Shri Barbora mentioned about selections in the 
autonomous corporations and said that the 
public enterprises should be brought under the 
UPSC. Well, Sir, that should be a very difficult 
and compacted metier because the Corporations 
are expected to work in a buseness like way. 
They have to evolve their own selection and 
recruitment procedure and what we are insiting 
is that the Corporations thernselvei should have 
a properly framed personnel policy of their own 
which will include recruitment, training, 
promotion and every thing else. I think the 
solution does not lie in giving all the 
responsiblity of recruitment to the U.P.S.C. but 
evolving better and systematic procedures in 
the Corporations themselves so thn recrukm-nt 
is done in a quick and satisfactory manner that 
promotion* are done in fajr way and the whole 
personel policy works satisfactorily. 

We are also impressing upon the Corpo-
rations and the nationalised banks that they 

should introduce some rules for the reservation 
of Schsudlel Castes and Scheduled Tribes and 
backward classes To start with it was a very 
difficult thing. B'Jt gradually they are also 
falling in line and our policy would be to insist 
upon them through the good offices of the 
Ministry of Finance and the Bureau of Public 
Enterprises that public Corporations, including 
the nationalised banks and other public 
enterprises, should follow a policy of 
reservations for Scheduled Castes and Sche-
duled Tribes and backward classes as the 
Government doe3. As admitted in the H«use 
sometime back the position with regard to the 
recruitment of Scheduled Castes and 
Scheduled Tribes in the public Corporations is 
not satisfactory. I have no hesitation in 
admitting it. A sorious effort would have to be 
made to see that the Scheduled Castes and 
Scheduled Tribes'and backward people get 
their due share in the public Corporations 
which are a very big source of recruitment at 
various levels. Wo will pursue with this and I 
think we would m»k« some success in it. 

Sir,  I   would   not take   mor.   lime of 
the  House.    I   would end    by   thanking 
hon'ble Members for the various sugge 
stions , . . "T* 

 

SHRI RAM NIWAS MIRDHA : I have 
already assured the hon'ble Member that I 
cannot give details now. But we will look in 
this thoroughly and take proper action. 1 have 
already given assurance on that. (Interruption 
by Shri J. P. Yadav) If this is the motive of 
thohon' ble Member in raising the point, I no 
not think it deserves any reply from me.     
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SHRI A. G. KULKARNI (Maharashtra): 

That is the political wing of Dr. Bhai Mahavir. 

SHRI RAM NIWAS MIRDHA : That is 
all I have to say. I will again thank the hon ble 
Members for giving various suggestions.    
The   points   that   I   have not 

replied in   detail   will   be  looked  into and 
necessary steps taken. 

THE VICE-CHAIRMAN (SHRI S. S. 
MARISWAMY) : The House stands 
adjourned till 11 A. M. tomorrow. 

The House then adjourned at 
fourteen minutes past five of the 
clock till eleven of the clock on 
Thursday, the 6* AgMi, 1972. 

 


